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CENTRAL ADMINIS RATIVE TRIBUNAL, FRINCIPAL BENCH
0& No.840/2001
New Delhi, this 2th day of April, 2001
Menble Shri M.P. Singh, Member (A)

ami Chana
zo5/26, Mir Dar Lane, LNIP, New Delhi .. Applicant

(@y Shri 5.Bisaria, advosate)

VEPrsUs
1. Medical Superintendent
LNIF Hospital, Govt. of NCT of Dalhi
Meiw Dalkhi
2 BHC-oum-Joint Secretary
(M-I1) JLW Marg, New Delhi .. Respondants

ORDER(oral)

Applicant has filed this 0OA under Ssction 19 of the
Administrative Tribunals Act, 1985 challenging the
arders dated 4.10.%4, 31,12,%4, 28.4.75 and 30.8.97
whereby  the respondents have impos&d market rent on the
applicant and Meno Cdated 7.2.2001 whereby eviction

-

ated against the applicant by

s
H
T

proceadings have been init

the respondents undar PRE Act, 1271,

Z. Bri@f Facts of the case are that the mother of  the
applicant was appointed as Sweepress. During the course
af  her employment she was allotted QAr.No.275. She
ratired from service on 31.2.1774  oOn superannuation.

Prior  to that applicant applied for the st of Sweeper

<

and he was appointsed as such on 283_7.1992. Ha has been

residing in the said quarter and after his amployment he

mas  never claimed HRa from  the respondénts. After
retiremant of his  mother, he made a detailled
represantation to the respondsnts requesting

regularisation of the guarter in his name. The request
of the applicant has not been accsdaed to vide memo datad

4.10.94.  dggriseved by this, he has filed this OA.




)

3. Heard the learned counsel for the applicant
perused  the records. I find that the respondents

already initiated sviction proceedings  against

Section 4 of  the Public Premises (Eviction

Unauthorised Occupants) Aact, 19271, Therefore it
relevant  to mention the decision of the apex court
the case of UDI ¥Ys. Rasila Ram JT 2000(1) sC

whereln it has been held as under

(L"Z

"Once  a rment servant is held to be in
occupation of a public premises as i
unautnu.ls@d occupant within the meaning of
Eviction Act, and appropriate orders are passead
thareunder, the remedy to such occupants  lies
as  pirovided under the said act. By no stréeteh
of  dAmagination the expression any other matter
in section 13 (9)(v) of the Administrative
Tribunal aAct Wuulu confer jurisdiction on the
Tribunal to go into the legality of the order
c competent authority under the
the PPE Act, 1971. In this view
- the impugned assumption of
on by the  Tribunal over an oirdai
tent authority under the
hald to o) i
This ordar o the
ands ssat aside
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(M.F. Singh)
Member (4)
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